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Though the Gdginal Application has been instituted

for issuance of e directiun cammgnding the ;opposite _r,'
parties to provide the seniority to the .pplicunb ;g ﬁn“
ESM-IIT w.e.P., 19,03.1396 and also to promote "!****q“‘df |
in the grade of ESM-II, the fact is that against the

punishment order dated 30,06.2004 tﬁﬁﬂ};Jéﬁﬁﬁﬁg(ﬁ:;
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preferred an aﬁpaal which accurdlng he-=ﬁﬂhé”ﬂfﬁﬁ'

has not been decided, 3
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vieu that it would met the ends o

is Pinally disposed of with a direction to
no,2 to consider and disposa of the applicant®

dated 12.07.2004 preferred against the !.!f dated

30.06.2004 within a period of three months from the dat
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of receipt of a copy of this order. It would also t
open to the applicant to represent his case through a
representation and in case, any such napraalnhﬁﬁiﬁﬁﬁiiﬁ L
filed, the same may also be considered and decided.

3% Accordingly, the 0.A, is disposed of in terms of

above direction, No Costs,
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